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ORDER

Learned Counsel for the petitioner is present. However, none appears
for the Respondent ROC. In relation to the Income tax Department, it is
represented by the Ld. Standing Counsel appearing before this Tribunal for
Income tax matters that some time may be granted to file their
observations/objections. It is also brought to the notice of this Tribunal by the
Ld. Standing Counsel for IT Department that amounts in relation to the earlier
assessment year are pending payment and a copy of remittance, if any, be filed
before this Tribunal with a copy duly marked to the Department. Let the said

observations be brought on record by the Income tax Department.

Oeruteal —



o

ROC to file its observations/objections, if any, in relation to the appeal

which has been filed by the petitioner on or before the next date of hearing.

Post the matter on 15.2.2018.

(R. VARADHARAJAN)

MEMBER (JUDICIAL)
Surjit
22.1.2018



